











12.02.2013 submitted by the Ministry of Defence. The investigation inter alia
n?vealed that out of the total kickbacks paid by AgustaWestland, a British
citizen Christian Michel James was allegedly paid Euro 42 Million in the deal
of 12 WIP Helicopters. Since Section 120B riw 420 IPC and Section 7, 8, 9,
13 of P.C. Act, 1988 are the schedule offences of the Prevention of Money

Laundering Act, 2002 in term of Section 2(1)(y) under Part-A of the schedule
of said Act the ECIR was recorded on 03.07.2014.

3. Ld. Counsel for Enforcement Directorate submitted that seven
prosecution complaints on the basis of the investigation conducted till date,
while further investigation is still on going to determine the last mile
connectivity of the proceeds of crime. It is submitted that during earlier
interrogations Christian Michel James had undertaken to provide certain
documents/evidence to unearth how the tainted money was routed and
laundered i.e. further money trail showing the role of different persons.

4. Ld. Counsel for Enforcement Directorate submitted that certain
documents which were received in response to LR issued by this Court are
required to be confronted to Christian Michel James to unearth how the
kickbacks are routed and laundered and how/why whom the said tainted
money was placed, layered and integrated in the financial system.

5. Ld. Counsel for the Enforcement Directorate submitted that itis
necessary to examine Christian Michel James and to record his statement
U/S 50 (2) and 50 (3) of PMLA, 2002 for the purpose of investigation in
accordance with provisions contained under the said Act. It is submitted that

Enforcement Directorate is seeking permission for its officials to visit Tihar
ccused Christian Michel

Jail to interrogate and record the statement of a
James. Ld. Counsel for ED also submitted that series of illegal transactions

are involved in the present matter and ED is making every effort to expedite

the investigation.
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nsel for accused submits that accused

0 Objection to the interrogation by the ED and accused shall cooperate
g investigation, if any.  Ld. Counsel for the accused submitted that
d is behind the bar for long time and the investigation of the ED is still

18 no incriminating material against the accused,
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The jail authorities shall make necessary arrangements in this

' of this order be sent to Jail authorities through
Py of this order be also given to ED officials as well as Ld.
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12.02.2013 submitted by the Ministry of Defence. The investigation inter alia
revealed that out of the total Kickbacks paid by AgustaWestland, a British
citizen Christian Michel James was allegedly paid Euro 42 Million in the deal
of 12 WIP Helicopters. Since Section 1208 r/w 420 IPC and Section 7, 8, 9,
13 of P.C. Act, 1988 are the schedule offences of the Prevention of Money

Laundering Act, 2002 in term of Section 2(1)(y) under Part-A of the schedule
of said Act the ECIR was recorded on 03.07.2014.

3 Ld. Counsel for Enforcement Directorate submitted that seven
prosecution complaints on the basis of the investigation conducted till date,
‘while further investigation is still on going to determine the last mile

. Itis submitted that during earlier




during investigation, if any,
E accused is behind the bar for |
‘ pending and there is no incrimi

Ld. Counsel for the accused submitted that
ong time and the investigation of the ED is still
nating material against the accused.

7 I have gone through the material on record.

ED has filed this application to interrogate and record the
' James who is in JC and for confronting
onse to LR, Notice of the application
v h rIghiiam legal assistance during
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1. The jail authorities shall make necessary arrangements in this
regard.
gy s,
; Copy of this order be sent to Jail authorities through
whatsapp/email. Copy of this order be also given to ED officials as well as Ld.
Counsel for accused.




